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NOTES 1HE REGISTRY 	 ORDERS OF THE TRIBUNAL 

Mr,S,Rath.ld.counsel for the Pçplicant az 

Mr,$ ,B.Je na, Id .Md 1 .Standiag Counsel for the 

Responnts are present. 

By suinitting a Memo dated 11.09,06, Counsel 

for the Applicant prays for withdrawal of this 

Oriqinal Application which is hereby allowed. 

ccordingly, this O.A. is disposed of as 

withdr iwn. 	
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